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many remedies against those who use the
freedom of an open democratic society for
the express purpose of subverting it."

Now I read the next paragraph. He says that
we are using the Parliament foe subverting
parliamentary democracy. This is what the
paper” has said and in the end of it, it says:

"The first thing ft} do is to establish
some norms 'v ublic discussion not only in
Parliament but outside

it. The century-old libel law is completely
obsolete in to-day's conditions. It has
become an instrument in the hands of
blackmailers and subverters. That law must
be changed at once and brought in line with
modem law in this matter elsewhere in the
democratic world.

Restraining members of Parliament is
more difficult but while privilege may
continue to apply to what is said in
Parliament, that privilege need not extend
to published reports of discussions in
Parliament."

The editor or the person who has written this
article has tried to indicate that the Members,
while debating on the Hazari report, adopted
the means to subvert parliamentary demo-
cracy. So without going into details, I hope
that the House will agree to refer this matter
to the Committee of Privileges.

SHRI TRILOKI SINGH (Uttar Pradesh) :
Sir, along with the editor, and printer and
publisher are equally responsible for the
contempt of this House. Through you I
request the Leader of the House to have the
motion by him amended so that along with
the editor, the printer and publisher also can
be hauled up.

MR. CHAIRMAN: The Privileges
Committee is entitled and can certainly call
anyone before the Committee.

Has the Member the leave of the House to
raise the question?

(No hon. Member dissented.) 787
RSD—S5.
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THE LEADER OP THE HOUSE (SHRI
M. C. CHAGLA): Sir, I beg t» move:

"That the complaint of breach «t
privilege raised by Shri Chandra Shekhar
be referred to the Committee of Privileges
with instructions to report by the end of the
next session."

The question was put and the.-motion was
adopted.
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MR. CHAIRMAN: 1 am glad you
have certainly served your purpose by
the statement you have made and it
is now for Mr. Yajyee to say {hat he
is sorry bul anyhow in theze matlers

Shri Sheel Bhadra

Yajee
I have always appealed to the Members
of this House not to use harsh language,
not to use innuendoes, imputations and all
that. If only Members can follow my
advice and avoid' such things, the House
will get oft very well—if there are no
innuendoes, no imputations and no witch
hunting nothing will take place, I can
assure you. Mr. Yajyee is not here most
probably .
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MR. CHAIRMAN: If that is wrong,
he should feel sorry for it.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): He must be given an oppor-
tunity.

it TrwATOE | AT, § ag e
TEar F .- .
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MR. CHAIRMAN: [thought Mr.
Yajyee was not present here.

SHRIM. GOVINDA REDDY  (My-
sore): He is not present here.
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Yaiee .
AT ATAT AT 77 ATfw" %1 2 | #9777 understand parliamentary practice, if it is a

T wY a1 w71 Y wferw w7 71 AT breach of privilege, it is a breach of privilege

o N = of a Member of the other House, and the
ZAT &1 wem; 4904 A M7 F71 1 parliamentary procedure is that a motion for

privilege should be moved in that House. If
that House agrees, then it would ask this
House to investigate.
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MR. CHAIRMAN: My feeling, my
suggestion, and my appeal to everyone is
not to make allegations and eounter-
allegations of this character, and disturb
the decorum of this gresfe House, i want
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to appea} to everyone and, therefore .

SHRI RAJNARAIN: Is it not a Jiretch

of privilege?

HON. MEMBERS: No.
MR. CHAIRMAN: Order, order.
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THE LEADER OF THE HOUSE
(SHRI M. C. CHAGLA): As far as I
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Yajee
[T TraaTger) SHRI BHUPESH GUPTA  (West

.. Bengal): First of all, Sir, I wish ta make it
iﬁfa‘“ ® Wt ¥ o ofewE g A clear that I am speaking purely from the

fd’é‘j"-t ™y, gra, fAarT g L& point of view of the procedure of the House.
arT wEY & 1 wafed v & wfer #  SHRI K. P. MALLIKARJUNUDU
ArrAT Arge & Frdry s s ao w19 (Madras): On a point of order, Sir.

® @Y 571A4T ¥fz &, 3w FAAT gfg §¥ MR, CHAIRMAN: Mr. Gupta, he is
AT T ¥¥ gre frfey “a AR q raising a point of order.

T W 9T SHRI K. P. MALLIKARJUNUDU: Sir,

according to rule 187 no privilege motion
SHRI AKBAR ALI KHAN: He has can be raised for or against one who' is not a

placed before us the point of procedure. Member of this House. I am quoting the
You reply to the point of procedure. rule:

"Subject to the provisions of thsse rules ..."

ot TAATOA . wT AIAT 6T3¥ MR, CHAIRMAN: 1 must tell you that I
qz N3 gfaTr JzE T A7 will not allow Mr. Rajnarain to raise it as a

£ question of privilege. Therefore, that
H.‘!Fr ﬁ TH HEEAT § IR qea question doas not arise.

% fafers gar? frrs 97 w¢ @

g ar (,;f‘r FOTAT 9139 WY F‘W‘F 37  SHRI BHUPESH GUPTA: Sir. tince you

s o o have been making appeals 1 feel that 1
3<‘F‘T TE 2T & 1 F arady Pr3a waa should have my say in this matter. First of
z s az 727 Fqa w13 &0 &, %€ all I must say that [ have great regard for Dr.
¥ Frer 0% & gwwad 9 fvay AT & Lohia, and what Mr. Sheel Bhadra Yajee has

. . = “' said is incorrect, patently incorrect. But then,
73 747 2, an fafTr 1 FO0F STF i we have to take int» account all those

aat & | waqifqiy fwfa@sr w7 gare a7 things said by Mr. Yajee or by Mr. Pande,

P o then it would be necessary to keep the
1T gATt faars sary g B Wt Privileges Committee in permanent se”rJon.

A& T T § E¥AA 2 ¥T 1 aw HT That of course we do not w? ;, This is
¥ f5 woeT w1 qf @ner AT arfE, number one. Now it has oeen repudiated,
) . . " - . and nobody believed it. I dp not know if Mr.
A5 ¥ 940w grar afey 1 wafad Yajee believed what he said. Now I think,

¥ qr7 & frader 57 @1 § a7 are f  here [ personally want to tell him—one thing

= C i TAT i should be very clear—that Members of the
TR W i e 9T Houses should settle the quarrel amongst

EAPR LR 1 EEEEELR H’{'\ é fFega97 themselves. They should not drag each other
TEf 9T AT oireres ATAY AEF ¥, rafy to the” Privileges Committee, except where

, - B the Government tries to mislead the House,
¥ ez ATt F1 e w1 A and that is in the larger public interests. If

faar «1fz, a7 @27 % a9y 7%r¢ they can say, we can also say something. If

X w7 95T famar aifed oiT ey they give us, we can also give them back.
- . The matter should end there because,
llilfq"i"‘fqimi ST K AT WY FT AT otherwise, we find that the whole thing

EITT 39 ¥97 WY T TART Fg47 gr, would get diverted into all kinds of
T A ¥ T A faﬁ'ﬂ'ﬂ' AT procedural wrang-
ZNT, AT T OTET |

MR. CHAIRMAN: First T would
like to have Mr. Yajee's views about
it, But he is not here,
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les, which have no meaning. Sir, we make
charges against the Government; we believe
them to be true aad we should continue to make
these charges. If you call them allegations, you
may say so, but let the Congress answer them.
Similarly, we  had been accused of so many
things in the course of these fifteen years and I do
not know which accusation we have not got,
but normally, if you ask me, we have become a
bit too thick-skinned, and we can take it. And,
Sir, sometimes I feel, the more the Congress
accuses me, the greater my prestige goes up '
the country. Therefore, Sir, 1 th- ., all these mat-
ters need not be dragged into the Privileges
Committee. Dr. Lohia is a great national leader
and, therefore, his prestige cannot be sullied by
this kind of frivolous utterances by some Congress
leader on the way out, or a Congress Member.
But then, we can give them back. Therefore, 1
would like to tell my hon. friend, Mr. Raj-narain,
that he should not feel so brittle about it. Dr.
Lohia is a mighty man, and mightier because he
has got such colleagues as  Mr. Rajnarain.
Therefore, I think, let us  not do it, go into this
thing, now he said it; we can give them back, all
of us together. This is my view. Sir, the only
thing I would like to submit, Sir, Do not
make appeal to us; it is  very embarrassing.
We are here to make serious charges and
allegations, when the public interests demand it,
against * anybody here, wi hin the four corners
of the law, and this parliamentary procedural law
should not, in any manner, be affected. 1
concede that, light to them also. Let them make
similar charges if they believe them to be true, and
we should have the right to reply that  way.
Therefore, the matter should end this way, Sir.

MR. CHAIRMAN: Next item. Calling
Attention to Matter of Urgent Public
Importance.

=t TR AT

MR, CHAIRMAN: No more please.
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ferma 7€t B, safe a== & o o
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19 T SATTAT FFAT § MIH G197 | gorof |
#1€ Wadt wga ¥ umm g sifgn
a1 % sirar g i+ o s anslt & gw
T 4 =o wfgm #v uwfzmy, afon
a1 RIT AfFwd 97 71€ 7”@ w4
ardt ¥ |

MR. CHAIRMAN: Let us wait and
see. Next item,

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE

REPORTED CONCENTRATION OP PAKISTANI

TROOPS ON RAJASTHAN BORDER ANB

OTHER WARLIKE ACTIVITIES BY
PAKISTAN

SHRI V. M. CHORDIA (Madhva
Pradesh): Sir, I beg to call the Mention of the
Minister of Defence to the reported
concentration ot Pakis-



